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Ib is a weneral allevat\on, and 1f a man_awer is charged w1th ‘mis-
manaoremenb ’fle is entitled to some partmulars of the charges
-made- awmnst him.: We mm'ht doubtless a}low the apphcatxon to

“be amended or dlrect that the apphea,nt give particalars of ‘the

nature- of the mismanagement of Wthh he complains ; but when
the pleader for the apphcant was questxoned by the Ass1stanb

J udge upon this sub‘]ect he stated that he was una,ble to furmsh :

“any parmeulars but would be able’ to do so When the ‘accounts

were: filed. The appellant’s ‘pleader - before ‘us - was llkewme:

“wnable to specify any. It would be useless we ’chmk to remand

the case on this qround Other than the nou-ﬁhno- of the i mven-.

tory and accounts no cause for the removal of the manager has
been urged before us. :

‘We must, therefore, conﬁlm the mder under appea.l with eosts

Order conﬁrmed

APPELLATE CIVIL.

: vBey".ore M. Justice Jardine and Mr. Justice Rinade.
IN RE BAT HARKHAH '

Guardmn and Wards dei (VITI of 1396), Secs. 47 (7). nd 48— Order rqf'uemg
' to remove ¢ gucbrdmn-—Not a]g)ealable—Appeal-—Pa actice,

The eﬁ'ect of sections 47 (g) : a.nd 48 of Guardlau and’ Wa.rds Act (VIII of 1890) is.

to allow no appeal from an’ order refdsing to remove a gua,rdxan o

APPEAL from the decision of Venkatréo R Iné,mdér, Actma‘;’

J onit J udge of- Ahmedabad

One Jeea,ng Bhukham dxed leavmg a WldOW Béa Hmkha, and u
fout ainor sons. On his death the _District Judge of Ahmed- -
abad appomted Shankér «Bhélbabhm to aet as «ruardmn of the

minor’s praoperty. I N ‘

and was obherw1se anfit to act as guardw:n

. ) B Appeal, No. 9of 1895,

-
‘Some _time, afterwards Béz Harkha apphed to the D1stmct»
J udge to remove:the guardlan, on -the ground that: he had mls- ‘
manawed the minor’s property, and misappropriated, its mcome,-
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The Jomt Judge rejected thls apphcatlon, holdmg T;hat the-
* applicant had not made out a case sufﬁcxent for 1tmoving the

‘ o'uardlan.

Thereupon Bai Halkha appea,led to the H1g11 Court
Gokaldas K. Pérekh for appellant.
A H._Setalmd for }responder_lt._

Pxr Currabr:—The effect of sections 47 (y) and 48 of Act
~ VIII of 1890 is to allow no appeal from an order such as the
* 7 oint J udge has made, viz., a refusal to remove a guardian. We,
therefore, reJect the appeal with costs. . - .

A T PP Appeal dz’smissed..

- APPELLATE CIVIL.

L. »

oo - Before Mr. Jusiice Parsons and Mr. Justice Candy.

GANESH VITHAL (ORIGINAL PrarsTIre), ArpErnaxT,o. SHRIPAD -
DATTOBA’ NA’IK AND OTHERS (ORIGINAL DEFENDANTS), RESPONDENTS.*
Tolls Aot (Bombay Act IIT of 1875), Seg. Tt—Ecase to levy tolls—Lessce, right

‘of, to edmit partners——Acoounts, two sots of—False avcounts kept“to - deceibe
. Government R : .

A lessce from. Goverpment of the »ight o 1evy tolls a&mxtt&d fnto pattners}np With
.him the plaintiff and tWo ghers.- One of the condxtxohs attaehed to the ledse pro-
" hibited sub-letting. : . .

The plaintiff baving brought a sult for his, sha.re of the profits realxzed 10 the trans-.

_". actxon, the Judge dismissell the suit on the grouhd ‘that the partnership was 111ega.l

‘being of ophuon that sub- Iettmg and admxttmg a partner were 1dent1cal. .

-Held, revetsing the decree, that the partnerslnp was nof illegal. I B L

false,

o e Second Appea.l No, 045 of 1893

-} Sectwn 7ot the Tolla Act (Bombay Act TIT oi 8y - v .

Every person ‘other than’ the persons appomted to collect the [tolls under tlus Act who shau
levy or demand any toll on any pubhc road or bndge, or for passing throngh any -bazar-situated

theréon, a,ncl also every:person who shall unlawiully and exbomonately demand or take any other B

hxghe). toll than the lawiul toll, or under .colour of thls Act geize or sell any proper®, knowing such

.. geizure or sale to be- unlawful or in any manner unlawfully ‘extprt money or any valnable thing from :
. any person under colqur of this Ack, shall be liable, oh conviction before a Magmtmte, to xmpnsonment;

for any term not exceeding six months, or to fine not exceeding Rs. 20Q, any part of which fine may.
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Where in such a partnershlp two sets of account were kep‘a, one t1ue and the other )

pe awarded by the Magistrate to the person ag; gneved, hut this remedy shall not be d-emed to bar or :

affect his nght to have redress by smt in the Civil Court of the dxsmct.
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